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NOTIFICATION 

New Delhi, the 25th February, 2005 

G.S.R 104(E).-In exercise ofthe powers conferred by Section 9, read with Section 76 of the Narcotic Drugs and 
Psychotropic Substances Act, 1985 (6 1 of 1985), tke Central Government hereby makes the followmg nhes further to amend 
the Narcotic Drugs and Psychotropic Substances Rules, 1985, namely :- 

i . <i j Titwt: r&s rrlay *w d i e d  hc: iu'arcor~c Gmgs and Psychotropic Substances {hendment) Kules, Lou3 

(2) Thgr shall come into force on the date of their publication in the Gazette. 

2. In the Narcotic Drugs and Psychotropic Substances Rules, 1985, in rule 67,- 

(a) in sub-rule (11, for the word and figure "Form 7", the word and figure "Form 6" shall be substituted; 

(b) after sub-rule 4, the following proviso shall be inserted, namely :- 
"Provided that consignment note in Form 6 shall not apply in cases whcre the sale of the psychotropic ~Substance 

is m i ~ i p x ~ i d  i : ~  d= biil fii. iii-voice oi cash I~ICILIU ui ally uii~cr ( iu~uu~e~~ i  (iuiy signed 'cq. ihe consignor or his authorized 
signatory, whch shall include the following information about the consignment : 

(a) name, address and licence number 01 the consignor and the consignee; 

(b) description, batch number and quantity; 

(c) mode and particulars of transport 

Provided further tbat such document shall be preserved by consignor and consignee for a period of two years for 
'inspection by the off~cers referred to in sub-rule (4) above. 

Explanation : Where the consignee is a rescarch institution, registered mehcal practitioner, hospital or dispensary, 
the requirement of incorporating liceace numbcr of consignee shall not be applicable." 

p. NO. V14/2002-NC-fl] 

SHYAMALA MDHAN, Undcr Socy. 

Note:-The Narcotic Drugs and Psychotrop~c Substances Rules, 1985 were published in the Gazette of I n h  vide 
G.S.R 837@)datd 14-11-1985andsubsequentlymendedvide S.O. 786(E)dated26-10-1992, S.O. 599G)dated 10-8-1993, 
G.S.R. 748(ER) dated 14-12-1993, G.S.R. 543(E) dated 24-10-1994, G.S.R 82 dated 14-2-1995, G.S.R 556@) dated 14-7-1995, 
G.S.R 2513) dated 12-1-1996, G.S.R 5 0 9 0  datcd4-11-1996, G.S.R 350(E) dated 254-1997, G.S.R 214(E) dated 19-3-2002, 
G.S.R 763(E) dated 14-1 1-2002, G. S.R 1 1 3 3 )  dated 2 1-2-2003, G.S.R 129(E) dated 26-2-2003, G.S.R 2 1 7 0  dated 17-3-2003 
and G. S.R 95@) da~ed 4-2-2004. 
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